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Dr. P. Subbarayan: I know the bon. 
gentleman is very good at arithmetic. 
Still it is not as easy a3 he thinks. 

Shri Ram Krishan Gupta: May I 
know whether the Ministry of i ~ 

bas been urged to give top priority 
for this project? 

Dr. p. Subbarayan: Yes, Sir, we 
are trying to give as top a priority 
to it as po,<;sible, 
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I shalJ read it in English also, 

Thp wdrk of O~lstru ll .o;: th,· ~up('r

structure has siLC!.' bcel uwnrdl':l 10 
a contractor and 1.1 ':n r,ro~r ~~, Tr.e 
work on th(· o stru~ ti( :  of approach 
roads ~s also been taken up for 
execution, The bridge i!' expec!ed to 
be completed by the end of 1961. 
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The Minister ot Transport and 
-Communications (Dr. P. Subbanyan): 
As far as my report goes. the pro-
gress is going on rapidly ar'd we hope 
it will be completed by t,e end of 
1961. 

Seminar on Co-operative Edueatioa 

~ 7 . Shrimati Maimoona Sultan: 
Will the Minister of Community 
Development and o-~r tlo  be 
pJeaspd to state: 

(a) whether a S'..Iminar on Co-
opcrative FAiucation was held in New 
Delhi in the fourth week of March 
1961 ; 

(b) if so. what problems were dis-
cuss!'d thcrein; and 

«(.) w hat were the observotlOlls and 
recommendations made in the Semi-
nar'! 

The Deputy Minist ~r of Community 
Development and Co-operation (Shrl 
B. S. Murthy): (a) Y('::, A S(,lllinar 
'1n Co-opcraf.iv{' J.:dm:atio!l was held 
by tl1I' All India Coupcrative Union 
at New Dl'lhi from 25'h March. )961 
to 27th March. 1961, 

(b) The Seminar di5CUSSl'd ~  fol-
lowing subjl'Cts: 

( J) OrganisatIOnal ro'!I up and 
financial al'!·alllwnwnl. for 
implementati.m of C.:-opera-
tive (,ducutiun proatrammt· 

(2) Co-operative l!ducation work 
in the field and co-ordinatinn 
with other progrllmlTU.'II. 

(3) Achi('vements o~ : ,~ Educa-
tion Porcramme. 

(4) Arrangemt'n .. ~ for ~upt'r lsi\ . 

Inspection .1Ilt! follow-up 
actiyiticJ;, 

(5) rrll t~ ts (or 
and !luppJy of 
leaching aidll etc. 

pl'Odu('tion 
litera lure, 

(6) Pcr50nneJ probJ('mr, 
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(c) The final report or the Seminar 
.has not yet ·been ret-eived. 

8hrt Radha Raman: May I know 
how many people attended this 
'Seminar, from whiC'h States. l~ 

whether the report which is. expected 
to come out as a result of this Semi· 
nar will be distributed tn nil Mem. 
bers of Parliament? 

~ rf B. S. Murthy: All the Sinter 
were represented. 

Shrl 8hivananJaP:IR: May I o~' 

how many State Seminars have heen 
hE'ld so far? 

Shrl B. S, Murthy; This is an All 
Indi'a Seminar, and l'r .~ ts will 
be made for Regional  Seminars. 

Shrl Tyari: What wag !he total l'X-
I/enditure inl'urred on this Sl'minar? 

Shrl B. S. Murthy: 'fhi,; S"minar 
Is ':(lnducted by the All India Co-
operative Union, not by the Govl'rn-
ment. 

Shrt Tyql: Sir, can he not glVl' tlw 
inlonnation? The All India Co-
.operative Union ;s all aided institu-
tion. The hon. Minister look.> into 
ull the details of its expenditure. 
Could he not give the total expendi-
ture incurred, or the budgeted 
amount? 

Mr. IiJpeaker: 'l'he hon. Minister 
may nat know. 'fhe All India Co-
-operative Union i'l 1 separate body. 
Possibly the hon. Ml'mber is aiso a 
Membt'r of it. 

Sbrl B. S. Murthy: The All bdia 
Co-operative Union is an autonomous 
body and Governmt:nt has entrustl'd 
tht, training of 1.'O-Opt.'rlltion to th:s 
body. 

Shrl Ty.,I: Sir. if it is not a 
matter for the hon. Minister to 
bother about. why was the question 
admitted? I want to know how 
mUl'h wall spent on this. 

Mr. Speaker: Order, order. The 
hon. Minister is in char,e of Deve-
lopment and Co-operation. There-
fore he must keep himself in touch 

with the various recommendaticma 
made. He takes note of the resolu-
tions for implementing them. But it 
does n()t mean that everywhere a.n 
institution calls for a seminar he 
ought to know how much they have 
spent on tea and coffee and so on. 
No, no. 

Shri Barish Chandra Mathur: Does 
this Ministry not contribute finan-
cially to it? 

Mr. Speaker: This is a different 
question altogether. I am afraid hon. 
Member.s lose the main thread of it 
and go into small details. Do they 
want a seminar or not? 

Shri Tyagi: I doubt. My feeling 
Is that it wa5 wasteful. Let me be 
~ ti fi '  on that issu£'. 

Mr. Speaker: 'fhat is all right. 

Shri B. S. MW'thy: I am afraid 
thl' Seminar was not wasteful. The 
All India Co-operative Union is a 
I'l'sponsiblc autonomous organisation 
and it has beC'n entrugtC'd with the 
training of co-operation. As far as 
the expenditure is concerned. I think 
we make grants to this Co-operative 
Union, it comes to us, and then we 
scrutinise the expenditure. But 
generally we will not ask how much 
mon£')' has been lIpent this way or 
iliat way. 

Shrl Raghubir Sabal: May I know 
what i~ thl' I'omposition of this 
'i('minar. how many officials and non-
officials were invited. and from what 
category the non-officials were invit-
ed? 

Mr. Speaker: I do not know if the 
hon. Minister knows those details. 

Shrl B. S. Murthy: Sir. I d(l not 
know t.hose details. 

Sbrlmatl MabDoona Sllltan: May I 
know by what time the report of tht. 
Seminar Is expected? 

SbrI B. S. Murtb)·: Very soon. 

Shrl KaUka S..,h: Laws on Co-
opeT8tion dilfel' !rom State t(l State. 
May I know whether in that ~ : : r 
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the point about making a uniform 
law for all the St3tes was nlso dis-
cusaecl? 

Slut B. S. ur~ : I have already 
read out the number of points discuss-
ed at the Seminar. 

Sbri Hartsh ChaDara Mathur: Sir, 
I seek your guidance as to what sort 
of questlons we can ask in respect of 
these alltonarnous bodies. Now we 
are having a spate of autonomous 
bodies to which financial assistance 
is also given by the various Minis-
tries, and that is as good as being 
spent by the Ministries themselves. 
If the financial expenditure is a 
matter of detail, we do not know 
where we stand. 

Mr. Speaker: Order, order. Hon. 
Members must be more careful tit 
the time of establishing an autono-
mous corporation. When we oursel-
ves voluntarily give away powers to 
autonomous corporations so that the 
executive authority need not stand 
in the way of their day-to-day admi-
nistration, some powers will of 
course come by way of supervision 
to the hon. Minister, and to that 
extent I will allow questions to be 
put, but not beyond that. Otherwise, 
do not allow an autonomous corpora-
tion to come into being, or give it 
only small powers. With respect to 
the Ministries in charge of the auto-
nomous corporations I will allow 
questions. Having entrusted the whole 
thing to the autonomous corporations 
by their own act, how are they con-
demning their own act? I am reRlIy 
surprised. The hon. Member is Ilt 
liberty tomorrow, or even today, to 
introduce a repealing Bill, and if thll! 
House is with him it will repeal the 
relevant Act; and hon. Members 
might take charge of Its administra-
tion through their Ministers. There-
fore, there is this limit, and if hon. 
Member wants further details that I. 
not possible. And sO far as the limit 
iJ concerned, whenever I disallow. 
that ill the limit. 

8br1 B. 8. MartIl,: May I .ubmit., 
Sir, that thil i. not an autonomou. 
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body created by the Parliament • 
Government. This is an entirely non-
official orpnisation. 

Sbri BraJ Raj SlDch: It is not aD 
autonomous body. That is the point, 
Sir. 

Mr. Speaker: I believe I am also a 
member of that union. Long a,o, 
that is. about eight or ten years 810. 
we were made members of it. A c0-
operative society is an independent 
organisation, not created by this Par-
liament, but it is created under a 
statute. More than ten people may 
join together, pool the resources and 
then work as a co-operative society. 
If any hon. Member is not satisfted 
with the working of the co-operative 
lociety, he may write to the registrar 
and have the registration cancelled, 
or any person who is interested as a 
shareholder can take charge ot it. 

On this question, we are only 
interested in the seminar to develop 
further the co-operative movement, of 
which the hon. Minister is in charge. 
Let us proceed to the next question 
now. 

Sbrl ~l: On a point of order. 
You had ruled in the past that wher-
ever some funds were advanced from 
the public exchequer, Parliament 
would have some type of control. 

I find that seminars are held at 
Mussourie, Simla and other placel. I 
want to know whether that body is 
working properly and also how much 
advance ~ been given to them b7 
Government? 

Mr. Speaker: The hon. Member me, 
table a separate question, and then I 
!lhall consider It. 

Shrt BraJ Raj l ~ : At least we 
could have this infonnatlon, namel,. 
how much monl'Y has been advanCf'd 
to thil organisation for the wh!lle 
year, if nol for this seminar. 

Mr. "peaker: That does not arIse 
out of the mein question. 
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8brl Braj Raj l~ : At least we 
can know how much has been advanc-
ed to this organisation  for the whole 
year. 

Mr. Speaker: All those things may 
be relevant or may not be relevant; I 
shall judge as and when the matV!r 
comes up before me. 

Unfortunately, so far as the present 
question is concerned, it does not 
admit of questions regarding the 
financial implications Or how much 
the Central Government have contri-
buted towards this and so on. If a 
separate question is put, and if the 
amount involved is a large one, and 
not a small one, I shall certainly 
allow details to be given on the floor 
of the House. 

Keshavpur Seware Treatment Plant. 
DeIhl 

-15'73. Shrl P. C. Borooah: Will the 
Minister of lIealth be pleased to state: 

(a) whether the Keshavpur Sewag'! 
Treatment Plant in Delhi has been 
recently commissioned; 

(b) If 90, what is tht> total cost 
involved in it; 

(c) what is its capacity; and 

(d) what is the area intended to be 
catered by it? 

The Mlnlater of Health (Shrl Kar-
markar): (a) Yes, Sir. 

(b) The cost involved is about R!. 
70 lakhs. 

(c) It can treat 12 million gallons 
per day. 

(d) It will serve a population of 
4,00,000 i.e. Government and private 
colonies on both sides ot Najafgarb 
Road and Cantonment. 

8brl P. C. Borodab: May I know 
whether it is a fact that the installa-
tion of this plant was completed about 
three yean ago but it has been com-
missioned only now? May I also 
know the reuona for this delay? 

Sbri Karmarkar: I remember w 
have given the reasons for the delay 
some time earlier; it is a fact that 
some delay has taken place. If you 
would permit me, I shall briefly 
summarise the reasons for the delay. 

Mr. Speaker: How many are tlIere? 

Shri Karmarkar: The list runs to 
about three pages, but I can summa-
rise it briefly. 

Mr. Speaker: It may be laid on the 
Table of the House. 

Shri Karmarkar: I shall place a 
statement showing the reasons on the 
Table of the House. 

Shrl P. C. Borooah Tose-

Mr. Speaker: The hon. Member may 
go through the list and put question. 
later. 

Shrl P. C. Borooah: May I know 
what 1055 has been estimated in dep-
reciation, in premature investment, 
and in maintenance of the plant dur-
ing the idle period? 

Shri Karmarkar: I do not think 
there is any loss on account of the 
maintenance ot the plant, because the 
plant was not maintained. Regarding 
the loss that might have been caused 
on account of not treating the sewage 
into its proper purified emuent, as the 
hon. Member will appreciate, it 11 
dimcult to calculate it. 
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